HIGH COURT OF JHARKHAND, RANCHI

NOTICE
The Court has been pleased to approve the “Standard Operating
Procedure for the Officers and Staff of the High Court of Jharkhand” & “Report in
relation to Non-Judicial Sections of the High Court of Jharkhand” in view of
Pandemic Covid — 19, the copy of which is enclosed herewith.

All the Officers/Staff of High Court of Jharkhand are hereby directed
to comply the afore-mentioned Protocol in letter and spirit.

Date: 29.07.2020 Sd/- Ambuj Nath
Registrar General




HIGH COURT OF JHARKHAND, RANCHI

Covid Protocol for the Officers and Staff of the High Court of Jharkhand

1. Protocol in respect of In-House Staff deputed at the residence of Hon'ble Judges:

(a) All the Staff deputed at the residence of Hon'ble Judges of the High Court of Jharkhand for
performing In-House works viz. House keeping, pantry etc. shall wear 3 layer mask, face shield &

Gloves to be provided by the Court establishment.

(b) In-House Staff shall keep spray sanitizers, to be provided by the Court establishment, with them at

all point of time for use.

(c) In-House Staff shall neither leave the premises in any case during the working hours nor come into
contact with outsiders including Out-House staff deputed at the residence except under orders of the

Hon'ble judge.

(d) In-House Staff shall keep one or two set of cloths and mask at the residence for use while working
inside the house which shall be washed by them everyday before they leave after the completion of
their work. The apparel and mask in which the Staff arrives at the residence shall not be allowed

inside the residence.

(e) In-House Staff shall keep one pair of washable sleeper for their use during in-house work. Such

sleeper shall be washed with bleaching solution kept at a conspicuous place in the residence.
(f) The Staff visiting the market for purchase of household items shall wear reusable PPE kit or Rain
Coat and face-shield which shall be sanitized per visit. Preferably, one staff should be designated for

such shopping.

(9) Atall times, In-House Staff shall maintain a distance of minimum of two meters with each other

and shall wear face mask.

(h) In-House Staff shall regularly clean their hands.



(i) In-House Staff shall not touch their own clothes, mobile etc as far as possible.
() In-House Staff shall not touch door knobs, chair, sofa etc, as far as possible.

(k) In-House Staff shall regularly clean the door knobs with disinfectant.

(I) In kitchen also, two persons shall maintain safe distance.

(m) While serving food, In-House Staff shall stand away.

(n) While taking tea, coffee or meal, two persons should not sit close to each other.

(0) In-House Staff shall maintain all protocols.

2. Protocol in respect of Out-House Staff deputed at the residence of Hon'ble Judges:

(a) All the Staff deputed at the residence of Hon'ble Judges of the High Court of Jharkhand for
performing Out-House works viz. Gardening, brooming the floor etc. including driver shall wear 3 layer

mask, face shield & Gloves to be provided by the Court establishment.

(b) Out-House Staff shall keep spray sanitizers, to be provided by the Court establishment, with them

at all point of time for use.

(c) Out-House Staff shall neither leave the premises in any case during the working hours nor come
into contact with outsiders including In-House staff deputed at the residence except under orders of
the Hon'ble judge. Out-House staff shall, as far as practicable, not enter the house.

(d) Out-House Staff shall keep one or two set of cloths at the residence for use while working inside
the premises which shall be washed by them everyday before they leave after the completion of their
work.

(e) Atall times, Out-House Staff shall maintain a distance of minimum of two meters with each other.
() Out-House Staff shall regularly clean their hands.

(9) Out-House Staff shall not touch their own clothes, mobile etc as far as possible.

(h) Out-House Staff shall not touch door knobs etc, as far as possible.

(i) Out-House Staff shall regularly clean the door knobs with disinfectant.



(j) While taking tea, coffee or meal, two persons should not sit close to each other.

(k) Out-House Staff shall maintain all protocols.

3. Protocol in respect of Security Guards at the residence of Hon'ble Judges:

(a) All the Security Guards deputed at the residence of Hon'ble Judges of the High Court of Jharkhand

shall wear 3 layer mask, face shield & Gloves to be provided by the Court establishment.

(b) Security Guards shall keep spray sanitizers, to be provided by the Court establishment, with them

at all point of time for use.

(c) Security Guards shall neither leave the premises nor come into contact with any outsider including
in-house Staff deputed at the residence or Guards/staff deputed at the residence of other Hon'ble
Judges except under orders of the Hon'ble Judge. Security Post and the barracks shall be sanitized by

the guards regularly.

(d) The Security Guard(s) in need of any household article(s) shall inform the authorised person for

such requirement.

(e) House-Keeping Staff shall not congregate near the barracks of Home Guards as well as the

Security Post.

(f) Security Guards shall measure the temperature of all the persons entering the campus using the

thermal gun.

(9) In case any house-guard proceeds on leave, in that case the guard concerned shall observe a

mandatory quarantine period of 14 days at the designated Isolation-Centre.

4. Protocol in respect of Visitors: Entry of visitors other than registry members shall strictly be

prohibited inside the residence except under the orders of the Hon'ble Judge. If it is necessary to allow

any one to enter the house, proper hand and foot sanitization of that person shall be ensured.

5. Protocol in respect of Senior Secretary / Secretary / Court Master / Assistant Court Master / Senior
P.A./P.A:

(a) Senior Secretary / Secretary / Court Master / Assistant Court Master / Senior P.A./ P.A shall go



inside the residence of the Hon'ble Judge only after being permitted by the Hon'ble Judge, otherwise
Senior Secretary / Secretary / Court Master / Assistant Court Master / Senior P.A./ P.A shall join the

virtual Court room from their workplace or home or as directed by the Hon'ble Judge.

(b) The Senior Secretary / Secretary / Court Master / Assistant Court Master / Senior P.A./ P.A.
attached to each Honb'e Judge shall maintain all safety protocols including wearing of mask and
gloves and mainteanance of social distancing of minimum 8 ft. from each other at all point of time. The
Senior Secretary/Secretary attached to each Hon'ble Judges shall submit a compliance report in
writing to the Registrar (Establishment) on day to day basis regarding maintenance of protocols

amongst them through Whatsapp message on +919431101468.

(c) The Hon'ble Judges may opt to record the dictation of Orders and Judgemments by using 'Dicta’ or
any other “voice recorder application” and shall send the same electronically i.e. through e-mail or
whatsapp to the Senior Secretary / Secretary / Senior P.A. / P.A. concerned for typing. The typed copy
(editable form) shall be sent to the Hon'ble Judge in pen-drive or e-mail for correction. The Hon'ble
Judges may, at their lordships' option, make corrections, take print out and sign it. The hard copy of
the same shall be sent to the Senior Secretary / Secretary / Senior P.A. / P.A. which shall be opened

after two days only.

(d) The Joint Registrar (L & C) shall prepare the cause-list in such a way that the case files of listed

matters are sent at the residential office of the Hon'ble Judges at least two days in advance.

(e) If directed at the option of the Hon'ble Judge, only one I.T. Technician shall remain present in the

residential chamber of the Hon'ble Judge at the time of virtual hearing of matters.

6. Protocol in respect of ACOs:

(1) ACOs shall take instructions from the respective Hon'ble Judges from time to time regarding any
requirement of the Hon'ble Judges. They shall wear 3 layer mask, face shield & Gloves and keep
spray sanitizers, to be provided by the Court establishment, with them at all point of time for use.

ACOs shall be in full-sleves shirt while attending the Hon'ble Judge.

(2) ACOs shall explain the protocols relating to 'In-House Staff' and 'Out-House Staff' as mentioned
above to all the Class-IV Staff deputed at the residence of the respective Hon'ble Judges with whom

they are attached.

(3) The ACOs shall monitor the strict compliance of the protocols by all the Class-IV staff deputed at_



the residence of Hon'ble Judges on day to day basis. He shall forthwith report to the Court Officer

regarding non-complaince thereof.

7. Protocol in respect of Law Researchers: Law Researchers shall take instructions from the respective

Hon'ble Judge from time to time regarding their assignment and they shall work from home till further

orders or as directed by the Hon'ble Judge with whom they are attached.

8. Protocol in respect of Dispensary of High Court: The Dispensary situated inside the Court premises

shall be equipped with 10 oxygen cylinders, one ventilator equipped bed, Oxymeter, Thermal Gun and
other required medicines for any emergent need. Telephone number of Doctors shall be printed and
affixed at a conspicuous place and shall be made available to all the Hon'ble Judges, Officers and
Staff. The State Government be requested to provide a 24 x 7 helpline number which shall be made

available to all the Hon'ble Judges, Officers and Staff of this Court.

9. Protocol relating to leave:

(a) Any Officer or Staff applying for leave/permission to visit any place shall inform the Officer granting
his or her leave/permission, the place and duration of visit in writing. Such Officer/ Staff shall observe

a 15 days quarantine period on his/her arrival to home and shall undergo mandatory Covid test.

(b) Staff in roster duty shall not leave Ranchi nor shall make any casual visit to any place outside

Ranchi.

(c) In case he/she develops any symptoms of Covid then he/she shall undergo two tests regarding the

same on regular interval adviced by the Doctor.

10. General Guidelines:

(A) The Officer/Staff of the High Court shall inform (a) the Registrar General in case of Officers above
the rank of Section Officer, (b) the Registrar (Establishment) in case of Section Officers/Assistants and
(c) the Court Officer in case of class -IV employees regarding visit and stay place of any friend and/or

relative to their home in writing.
(B) The Court Officer shall ensure the disposal of medical wastes including used masks and gloves in
the High Court as well as at the residence of the Hon'ble Judges as per the standard protocol and

guidelines issued by the Governement in this regard.

(C) No officer/staff shall visit the residential office of the Hon'ble Judges in connection with virtual



hearing of the matters except under orders of the Hon'ble Judge concerned.

(D) No Staff shall visit the residence of the Hon'ble Judges without seeking prior permission.

(E) Any Officer/Staff suspecting the Corona Virus disease shall at once follow the detailed guideline

mentioned in Annexure-A.

(F) In the event of tracing of any corona positive officer/staff or Security Guard of the High Court, the

detailed guideline mentioned in Annexure-A in this regard shall be followed.

11. Health & Hygiene Protocol:

(a) The Assistant Registrars of all the sections shall create a Whatsapp group of Section Officers,
Assistants and IV grade staff of their respective sections. Every individual member of the group shall
upload his General Health Report on day to day basis on the group which shall be placed before the

Registrar (Establishment).

(b) If the Officer/staff has no health issues then he shall simply update “No Health Issues” on the
Whatsapp group. Officer/Staff having any health complications shall immediatly follow the protocol
mentioned in these guidelines and shall forthwith upload the medical prescription or report on the

Whatsapp group so created.

(c) The Assistant Registrar of each section shall also place before the Registrar General, the list of
officers and staff who are on leave / headquarter leave permission mentioning therein the purpose /
duration / place of visit (if any) on day to day basis.

(d) All the staff visiting the residential chamber of the Hon'ble Judges shall intimate daily to the
Registrar General or the Assistant Registrar (Protocol) regarding the person(s) they have met during
the course of the day.

(e) A 24 x 7 health line emergency phone number to be provided to all.

(f) No post facto leave shall be sanctioned.

12. Functioning of the Hon'ble Court in Administrative side:

With a view to avoid continuous exposure and to minimize human contact considering the Covid



pandemic crisis, the approval of the Hon'ble Chairman and Members of various Committees of the
High Court may, for the time being, be obtained through email unless specifically directed, in relation
to any Proposal or Resolution of the Committee concerned which shall be noted on the Minutes of
Proceedings by the Registrar concerned and it shall be sufficient for the purpose. The print out of the
approval of Hon'ble Chairman and Members of the Committees through mail shall form part of the

minute.

13. Protocol for Registry and Sections:

(a) The Section Officer of each section shall be responsible for maintenance of all safety protocols
including wearing of mask and gloves and mainteanance of social distancing of minimum 8 ft. from

each other at all point of time. The Section Officer shall submit a compliance report in writing to the
Assistant Registrar of the concerned Section at the end of each working day. The Assistant Registrars
shall report to the Registrar (Establishment) on day to day basis regarding maintenance or failure of

protocols in the respective Sections through Whatsapp message on +919431101468.

(b) The Staff on duty shall report at the Gate Number-3 of the High Court at least half an hour before
the scheduled time. One Senior Registrar on duty shall supervise the entry of the officers and Staff in

order to ensure that proper protocol is maintained.

(c) The Staff shall keep their mobile location 'ON' in mobile phone so that random monitoring of their
location can be done. The Staff shall forthwith share his current location on Whatsapp as and when

required by the High Court.

(d) Registry shall work on "Weekly-Roster' to ensure that the second-line Officers may be called on
duty in case of emergency. The Registrar General shall remain on duty on each working day. The
Weekly-Roster shall be prepared in such a way that in a week, two Officers in the cadre of Registrar
including the Registrar General, two Officers in the cadre of Joint Registrar and one Assistant

Registrar (Judicial) remain on duty.

(e) The Staff can work in shift subject to prior approval by the Hon'ble Chief Justice.

(f) The Court Officer shall explain the protocols to all the Class-IV employees of the High Court so
far as applicable to them.

(g) The Court Officer shall monitor the strict compliance of the protocols by Class-IV employees



posted in the High Court premises on day to day basis. He shall forthwith report to the Registrar

(Establishment) regarding non-complaince thereof.

14, HOW TO WEAR MASKS AND GLOVES:

1. Roll your sleeves.

2. Put sanitizer on your palm and apply uniformly on your hand, uptil 16" above the palm.

3. Wait for sanitizer to dry.

4. Take one hand glove at a time,blow air in the glove and then slowly pull the glove in the hand.
5. Again put sanitizer on your hand, wait for the sanitizer to dry.

6. Put mask / face shield on your face.

7 Follow Picture instructions how to wear mask.

Precautions--
1. At the start, before using sanitizer,you must ensure that your hands are clean and if possible, wash

your hands immediately before start of the procedure.

2. Never pull the gloves forcefully.

3. Never wear torn gloves.

4. While wearing gloves,do not touch doork nobs,bath knobs or like things which may be used by
several persons.

5. If engaged in carrying files etc several times,change the gloves after two three hours.

15. HOW TO REMOVE MASKS AND GLOVES:

1. Put sanitizer on your hands, gloves on, and apply uniformly on the hand.

2. Wait for sanitizer to dry.

3. Remove the gloves slowly.

4. Dispose off gloves in a safe bin

5. Again put sanitizer on your hands and apply uniformly uptil 6” above the palm.
6. Remove mask and throw in a safe bin

7. Put sanitizer on hand and apply uniformly, uptill 6” above the palm.

16. HINDI TRANSLATION OF THE PROCEDURE WITH PICTORAL SIGNS SHOULD BE PASTED AT ALL
CONSPICUOUS PLACES IN THE HIGH COURT PREMISES. (as per Annexure-B)



1.

Annexure-A

All the Officers/ Staff of the High Court of Jharkhand will keep monitoring their health. Any Officer/

Staff having any one of the following complications:

i. Difficulty in breathing,

ii. Dip in oxygen saturation (SpO2 < 95%)

iii. Persistent pain/pressure in the chest,

iv. Mental confusion or inability to arouse,

v. Slurred speech/seizures,

vi. Weakness or numbness in any limb or face,

vii. Developing bluish discolorations of lips/face,

viii. High Fever
shall immediatly report the same to (a) the Registrar General in case of Officers above the rank of
Section Officer, (b) the Registrar (Establishment) in case of Section Officers/Assistants and (c) the

Court Officer in case of class -1V employees.

The Officers/ Staff of the High Court of Jharkhand having any of the symptoms refrred to above shall

seek immediate follow up/medical attention if sign or symptom develops. These could include:

i. Self-isoltaion/ Home Quarantine if Such case should has the requisite facility at his/her
residence for self-isolation and also for quarantining the family contacts. The patient shall agree to
monitor his health and regularly inform his health status to the District Surveillance Officer, who will

facilitate further follow up by the surveillance teams.

ii. Seek Medical Advice

ii. Covid Test

If the Officer/ Staff is tested Corona Positive (+ve) then he shall follow up the Covid Protocol without
delay under the supervision of Doctor.The Registrar General, the Registrar (Establishment) or the
Court Officer, as the case may be, shall inform the Civil Surgeon and Officer assigned/designated for
contact tracing so that all family members and close contacts may be monitored and tested as per

protocol by the field staff. The Patient/Suspect shall undergo repeat test for Covid on 6" and 14" day



from first report. In-House contact tracing shall be done by the Court Officer.

4, Instructions for the patient:

1. Patient should at all times use triple layer medical mask. Discard mask after 8 hours of use

or earlier if they become wet or visibly soiled.

2. Mask should be discarded only after disinfecting it with 1% Sodium Hypo-chlorite.

3. Patient must stay in the identified room and away from other people in home, especially
elderlies and those with co-morbid conditions like hypertension, cardiovascular disease, renal
disease etc.

4. Patient must take rest and drink lot of fluids to maintain adequate hydration

5. Follow respiratory etiquettes all the time.

6. Hands must be washed often with soap and water for at least 40 seconds or clean with

alcohol based sanitizer.

7. Don'’t share personal items with other people.

8. Clean surfaces in the room that are touched often (tabletops, door knobs, handles, etc)

with 1% hypochlorite solution.

9. The patient must strictly follow the physician’s instructions and medication advice.

10. The patient will self-monitor his/her health with daily temperature monitoring and report

promptly if develops any deterioration of symptom.

5. Instructions for care-givers:

1. Mask:

1.1 The caregiver should wear a triple layer medical mask appropriately when in the same

room with the ill person.



1.2 Front portion of the mask should not be touched or handled during use.

1.3 If the mask gets wet or dirty with secretions, it must be changed immediately.

1.4 Discard the mask after use and perform hand hygiene after disposal of the mask.

1.5 He/she should avoid touching own face, nose or mouth.

2. Hand hygiene

2.1 Hand hygiene must be ensured following contact with ill person or his immediate

environment.

2.2 Hand hygiene should also be practiced before and after preparing food, before eating,

after using the toilet, and whenever hands look dirty.

2.3 Use soap and water for hand washing at least for 40 seconds. Alcohol-based hand rub

can be used, if hands are not visibly soiled.

2.4 After using soap and water, use of disposable paper towels to dry hands is desirable. If not

available, use dedicated clean cloth towels and replace them when they become wet.

2.5 Perform hand hygiene before and after removing gloves.

3. Exposure to patient/patient’s environment

3.1 Avoid direct contact with body fluids of the patient, particularly oral or respiratory

secretions. Use disposable gloves while handling the patient.

3.2 Avoid exposure to potentially contaminated items in his immediate environment (e.g. avoid

sharing cigarettes, eating utensils, dishes, drinks, used towels or bed linen).

3.3 Food must be provided to the patient in his room

3.4 Utensils and dishes used by the patient should be cleaned with soap/detergent and water



wearing gloves. The utensils and dishes may be re-used. Clean hands after taking off gloves

or handling used items.

3.5 Use triple layer medical mask and disposable gloves while cleaning or handling surfaces,

clothing or linen used by the patient.

3.6 Perform hand hygiene before and after removing gloves.

3.7 The waste (masks, disposable items, food packets etc.) should be disposed of as per
CPCB guidelines (available at: http://www.cpcbenvis.nic.in/pdf/BMW-GUIDELINES-

COVID_1.pdf).

6. Measures to be taken on occurrence of case(s):

Despite taking the above measures, the occurrence of cases among the employees working in

the office cannot be ruled out. The following measures will be taken in such circumstances:

6.1. When one or few person(s) who share a room/close office space is/are found to be

suffering from symptoms suggestive of COVID-19:

6.1.1. Report to the Registrar General / the Registrar (Establishment) / Assistant Registrar
(Protocol)/ Court Officer.

6.1.2. A risk assessment will be undertaken by the designated public health authority (district
RRT/treating physician) and accordingly further advice shall be made regarding management

of case, his/her contacts and need for disinfection.

6.1.3. The suspect case if reporting very mild / mild symptoms on assessment by the health
authorities would be placed under home isolation, subject to fulfilment of criteria laid down in
MoHFW guidelines available at:

(https:/lwww.mohfw.gov.in/pdf/RevisedguidelinesforHomelsolationofverymildpresymptomaticCOVID19cases10May2020.pdf)

6.1.4. Suspect case, if assessed by health authorities as moderate to severe, he/she will
follow guidelines at :
https://www.mohfw.gov.in/pdf/FinalGuidanceonMangaementofCovidcasesversion2.pdf.



6.1.5. The rapid response team of the concerned district shall be requisitioned and will

undertake the listing of contacts.

6.1.6. The necessary actions for contact tracing and disinfection of work place will start once

the report of the patient is received as positive. The report will be expedited for this purpose.

7. Closure of workplace :

In case any officer or staff is found Corona Positive (+ve), following protocol shall be adhered to:

(a) If there are one or two cases reported, the disinfection procedure will be limited to places/areas
visited by the infected person in past 48 hrs. There is no need to close the entire office building/halt
work in other areas of the office and work can be resumed after disinfection.

However, if there is a larger outbreak, the entire building will have to be closed for 48 hours
after thorough disinfection. All the staff will work from home, till the building is adequately disinfected

and is declared fit for re-occupation.

(b) All the Officers and Staff visiting the residential chamber or residence of the Hon'ble Judges shall

undergo Covid test as per the directives of Health Authorities.

(c) With a view to rule out even extremely remote chances of being infected with Corona virus, officers

or staff in the entire cadre of the infected person shall undergo Covid test.

(d) All the sections, offices or places visited by the infected person in discharge of his duty shall be
assessed by the Court establishment considering the nature of the work assigned to the infected
person. All the persons visiting or working in those places shall also undergo Covid test and

precautionary measures like self-isolation, self-quarantine etc. shall be adopted.
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HOW TO WEAR
= A SURGICAL MASK
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HOW TO REMOVE MEDICAL MASK
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HOW TO WEAR MEDICAL MASK
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Coronavirus Precaution Tips

1,Wearamask 2, Washyour hands 3, Cough etiquette

frequently (Cover your mouth
with sleeve or elbow.)
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COVID-19 GAFETY MEASURES

[set of 10 important do's and don'ts]
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Wash Hands Use Soap Keep Safe Distance Stay at Home Use Face Mask
Thoroughly or Hand Sanitizer from Other People if Possible or Respirator

Avoid Large Do Not Meet Do Not Touch Your Face Do Not Travel Do Not Touch
Crowds Infected or Sick People esp. Mouth, Eyes, Nose Unless Necessar The Front Part of a Mask




HOW TO WEAR A NON-MEDICAL
FABRIC MASK SAFELY o it/
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HOW TO WEAR A MEDICAL
MASK SAFELY

Do not use a Do not wear the mask
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Do not wear a loose Do not touch Do not remove the mask Do not leave Do not re-use the
mask the front of to talk to someone or do your used mask mask
the mask other things that would within the reach
require touching the mask of others

protect you from COVID-19. Maintain at
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HIGH COURT OF JHARKHAND AT RANCHI

" Report in relation to Non-Judicial Sections of the High

Court of Jharkhand regarding 'Nature of Work' and
Minimum Officers/Staff required for the smooth functioning
| | of the Sections
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| e — o _work
1, i J Admn. Appointment Sectior ) 4
2 I \/'ignance'c_‘eHSectfbn' T E
3 I | Stationery Section T 3
4 Accounts (E-stébﬁshmer-]t) Secton | 0 “i
50 | Dedeawicel 2
61 Administrative Viscellaneous Secton /RT1 | 4
Cell / Vigitarice Cell (SCS)
7 - Accounts [General Section 6
8 | RuesdSelsteaSesion T 3 |
- | copﬂ:jﬁ%@u?&&w%—ﬂﬁwﬂr ]
S i S S




1. ADMN. APPOINMENT SECTION

Yerv vreent worlk

1. HQL permission of Judicial Officers( Advance)
2. Casusl Laave/EarnediLeave (Advance)

3. Matters related to Hozfl‘?:sle Judges (f comes)
4. Standing Commit.tee/ﬁuil Court (if desires)

5. Any other matter if u:L:'lgen't}y rer.iu ired.

6. Advigory Board (If comes)

Hrpent work
1. Training of Judicial Officers.
2. Receiving & Dispatch Work.

3. Pension Muthers

Normal work
1. Property matters.
2. Petrol/Elecirielty Bill of Tndicial Officers.

3. Application for d@pu'tatioml pasts (if comes)

4. Al ather works enclosed in work chart of the Appointment Section.

Minimusm 02 or 03 staff along with Section Officer ¥e is vequived during the pandemic of
COVIN-1Y to avoid the dislocation of the workof Admmn. Appointment Section.




2.Vigilance Cell Section

1, Pretails of very nroent matters ;

Files as well as All"egat.ion petition received trom Secretaviat of Hon’ble the
Chief Justice and othey Hon%ble Adminigtrative Fudges with Minutes thereon are used to
be very urgent for their ftecessary conpliance.

Que {01) siafl'is supr:oﬁed t0 be sufficient to deal with such matters.

2. Details of nroent matters »

As and when required.

& Details of usual/‘uﬂmgﬂtj}m |

= Some of the Vigil'm@e Reports/ALCR etc with respect to Judicial Officers sought
for by the Appoﬁﬂmaut Beetion relating to Hon'ble Full Court/Standing
Conmmittee/other maitters are urgent, |

#  Matters relating o ?1101‘111&[ Allegation petition, Departrﬁen‘tal Proceedings and
A.C.R related works; elc. are usualfmormat work,
Total five (03) staft ;Ji'e supposed to be sufficient to deal with such matters.
However, those staff who are not on duty shall keep their :fraobﬁe phonas in active

male, i




3. Btationery Section

A) Vcl.'y Urgent worlee-

1) To provide different protective items against Covid-19 crisis to Hon'ble judges and
rc:agristry'membﬁris of Hon'ble High Court,

2) To provide diiff%l‘ﬁ’l’lt protective tems against Covid-19 crisis to officers and staffs of
fhe Hon'ble I-Iig:h Court,

3) To provide mi:%csllaneous & statiotery articles to Hon'ble Judges and regisiry
members of Hcmi’ble High Court.

4) To supply necessary items as and when required..

5) To obtain ordsr: refated to aforesaid purchase, their distribution and to maintain the

stock of differesnt articles.

B} Urgent worlc:-
1) Ta Supply miscellancousd: Stationery articles to officers and Staff of the Hon’ble Court.

2 To Supply ditferent articles to Fon'ble High Court for day to day working,




A. Becounts (Establishment} Section

Fudges™  Ouaest
Officers’ Geest Howse,,

Wonse, Judicial | Bar Councll Building  aad

Maitgr  molates fo  High  Cowt | n of all the Bungelows of the

81, Mo, Wiost Urgent Hreent General
L | Matter regarding  famishing of Matter of ismance of eightoss (18)
DY residence, Gomrt Rooms, Chatmbers mosiths Advanos-Motics of
of Honble Fodges and Otfiees of the Superannuation § Refirement @ all
FOY Comt, Ciffieers and Stafl of the Courl iy view
of provisions comained under Bufe 188
Mstter relates 1o appointinent of | sod 159 of e Ihaddhepd Pension
Advocate Oath  Compissioner of i Rudes, 2000
fiis Comt _ ) .
z Al other related Pornishing mutters | Matkr relates fo appoittivent |
of Honbie Judges as well as in the | of Sewivy Advocwie of this
Conrif Croest Howse/ Oassl Reweat. | Court
wiadier of finafization of Pension {
Pamily  Pension,  Dosth-curs-
Batiroment Gratuity = dad
Commutation of pendion in respect
v tof all the officeys & St of dhe
Clonrt,
Watter relates to comunication of
tipiders, !
A Matter teparding installation = | Appolotment  as  Refaners, | Maiger of fipslization of admissible
revharge of Tata-sky at the regideonce | Standing Coonssl, sbitratos Leave-Encashiment Awmionl in respect
E of Tionbe Judges/oasisfrstroatguest | etc : : o of ail Class 1L Class T & Chrss TV
housg : | ermployies of the Count
4. Matter of Frnalization of admissible
318, amewnt fo respect of all the
officers & Staff of the Court,
Mutter  regarding  constitution  of
different typss of Comriitiess,
Miatier relates to all shops within the
premises of e haddwod Hgh Comt
. » L .1 campus
B Matters wlated o maintenance of | Mater mlaes to Bank withio
} the existing High Oowt Building, | the premides of the Jhukhend
: Aanews  Hoildings  and  variows | Figh Cowmt camnpioy
. mafntenanes works iz the) Camnpus
: of Mo bie Cowt, j
| ;
; Maiger of  Tsgasnce  of  fisad
| Tepawtrenial No-Dues Certificate Tn
: espact of all the offfcers & Stoff off
i e Couwe. !
I | | .
«ﬁ.‘ Mattors relnsed to  ollohmest of Mator of sobwaission of periodic
| Borgalows to Hon sl Judges along reparts, an foridght basis before Join
] with maintesaroe of the Bongalows Roplstrar  {Admin) on the pending
. of Hin'ble fudges natters of pension,
: Matter volates o capiesn within the
' proniges of Hhetkhand High Cont.
|
|
|
7 Matters velated to meinteranse of Mattor of grant of Bacosd Leave / Hall

maliees refufed ]
renpvaiion/repaitfreconsitucto

Pay Leave { Commuted Leave / Bxtra-
Ordipry Leave 7 Paorofty  or
Materotty Leave Dn vespoet of all the
Canas 18 Offiesrs of the Cowt

Disponsary within the promises of | Hieh Cowg Pood |




the Tharkimrd High Court comnpus.

Matrers refated to alfoiment of
Chuarters 3o the memabers of Reglshry
md the Officers and Statt of the
Court nfong with maistenmnce works
o the Quarters

Matier  relmes  fo all
Photocopier Machines of the
High Cout of  Jhadkhend
(Poreleaze,  repalr,  Anmpal
Matwtenanse  Coniraet and
mgintain e stock of toner
Aol

Mainteimnce of Leave-Records i the
Leave Chart and its entry in the

[ Berviee-Rook in respect of all the Class

B Officers of the Coust

Maiters regording  Installation  of
Electife meters in the resddences of
How'ble Fudges’ and Mambers of
Registey

Matier velutes o Franking
Machinies of the High Couet of
Fhavkhand  (Porehase, repair,
Apoual Mwniensce Conteack
sk riindwin the stock of toner
algo)

16

Any 'cﬂrrespﬂnﬂmm “with  ihe
Buiiding Constiuction Departhent

Trioking Weter zod Santation ]

Depaxtment, Fleoric Wrrks
Department,  Forest  Departmens,
Follos  Departmest,  MMunieipel
Corporation ste.

Maiter  relates 0 all Vi
Exiingishers of the High Cowt of
Jharbtemd (Poehase, ropsin, Aznoal
Matntenznce Cunizact B
replacsenent of batieries wlso).

Metter of fxation of pay'in respect |

uf 4t the Class 11 amployoes of {he
coutt congequent vpen thelr fosh
appointment I the Fetablishment of
the Conrt. '

Matter vegarding Physical Verification
of cass tocords as and wihen required

i1

Beport  and

mnxfrgp!i:ami“@ of
Resohtion of CF eonforence reloied
iy Batablishiment Section

itagter redsten to all Shrecidm;

| Miachines dnd Vacoun Cleaner

of the High Cowrt of Thadhaod

| {Pochase ahd yepadry

"thﬁng of Offiecrs  and  Sadt

meliding  their
SYposins e

depuiation s

I
iz

Purchese and | mmimiesnce o
Conforepce sysiem, Awiiy System
sl ofher redated apphances

Prepucation of Jdontily Cords
of Beadf, Officers, Mesers of
Regisiry and How'ble Judges
alse :

Muiter regarding Lok Adalat

Matter of Pen-drives, Onfine ii]?‘S,
DAG, Set and luverisr Bie-

Iviatten wedates T Renswadffresh
msuance of beemse of the

Advooaie Clerks of this Corn

Mah-m regarding  Deophar Guﬂs}t
House, Tarkhand

hdatter relates o Advocste &
Addvorate Ulods of this Coat

Vatter eisted with Lent 5t Rozan,

Mater of Comrt Booow Disploy
Systems

e i
151

Begular visit of the Residenos/
Chambers of Hon"ble
Jndges/Regdstry Members to ateend
amd shost out ant lechuical issoes
fblowesd by toubleshooting  for
compeer & i applances stalled

fheredn

Matter of sepction of ex-Gratia
amount I respect of Clase IV
empioyoss of the Coot who
dies in harnesg '

Matter regarding Andil i{ﬁgmﬁ -

Lraily visit of Court Rooums, Secioos
in e Tigh Court premises 1o look
after the propsr  foaotioning  of
Compnster, Printer & Display Boneds

Matter of conoumencs of all
Geveporent Clrowlars
nofification velnfing to pension

Muatler selating to the Constination of
Internal  Compladaly  Commitiee In
taems  of Flowble Supreme Coust
Tudement in sase.of Vishaldne & othes

Purchase of RaimcoayUmbrelly for

vehicles and bungalows of How'le

Indges

Purchmss and distibasion of te.

Bfater reparding ve-putchase of wiicles
oz ity deprociated walue

Pchinzes  and  mainionamce  of

EPABY. systermn of the Cowt

Wiatter  aristrg owk of W
ingidentad o the  Sorvice

Dress allowanee of 1RJD.R/Court
Masters! Asslstant Begistrars/ 8.0~




| Condition Rl

oot Iasters/ 8y,
Secremrios/Semstarkes/Se PAPA

19

Purchuses  and  msintenauce  of
EPABX system of the residences of
Flow ble Judges

Tostallsdon of CCTY Comeras
in the prenises of Hon'ble
Coonrt and st places as regaired

Washing atlowsnee of LE/DRComt
Magters!  Assistast Repistrats/ 8.0
carm-Lont Thstors/Sr,
Secretarios/Secrctarias/Sr. PLAMA

Taking new Talephine comnections
for the use of Coust, Members of
Regisivy as wetl as for residences of
Honbe Jedzos of the Court

Matter roganding constitution
of Teora for the aitachment
with the digniteries  duving
fhedr wisit o Ranchi

Transport altowance of the employecs
{Hon-Jadicial) of the Court

]

processing the  bills «f Mobile
Connertions,
Cionnections, 4G Wik Jio which are
o the services of Hon'de
Tudpes/Registry  Mombers  {mose
thin 230 copuecionsy

Tab, 7 hdobils |

Casual Leave of Court Managers.

Maiter regarding issvance of Car Pass
of Logmed Advoeaies

Purchuse of difforent SIM (viz
TSEL, Altel, Reliauce Yo ote} A3
and when deranded by the Honble
Judges/Repishey  MembersfOffiens

1 of the Court

Cirvz:u'imm ot Oiffice
OrdersMotifications/enoal
Uirdter snd Motice in thiz Court

hutter vipording Thouse Buitding
Advaneef  Motir  Cyole  Advance/
Marriage Advanee

b
i

Purchase of Mew Mobite Sets/lio
Mi-Fi Devices- for Hon'ble Judges,
Mew Mobile Sst for — Regisfry
Menshers, Offfoers of the Court

Malter regarding puichase sod
malntenanee of  vehicles
{Inphudlng  teowheelors’  Bi-
eyeles) of the Couct dnolodiag
Fepistration of the vebicles

atter megarding  hofrrmtion  for
aciuisition of moveble and irnovabie
property

24

{ostallation of Mang Wi-Fi Biaton at
the residences of HonWe Judges of
fhe Court, '

GPY/

Grang  of Advance  froo

Walical Advance & Reimbursament |

e Officers & Stafl

Tdatter regurding perchise and
mwanrenanoe  of AL, Water
Conder, Agqua Goard e

25

Provessing of Bl of a1l e aforosaan

appliances

1 Honorarion

Procossing  of walous  bills

fom the protocs] section wiz.
bilis of onth telking cectmony/
rreawet] COTRIRLY s
of  Ascounts
Paish, Department ‘

Opentng, of Service Book al Ciass-L0
and making the releted entries time to
time

Pt

Tasteiletion of Theroet & intothot
the Cooml offices and residence of

Honble Fadges

Ml vegapding independence
Ty, Repubidic Day, Martyrs
Day e, aad procesing of
Bills for the sgrme

Baaned Leanve/Hall’
Lenve/Compnsed LeavelBxtra
Crelineay Lenve/Padornity
Lesve/Wiaternity Leave e, of Class-{i1
amphyyess of the Coutt

Pay

EX]

Regnlar Wisit of the Residenee of
HonMe Todges/Registry Monthers
fo short out the aoy troublesheating
for WiFifinternet, Telephone ouad
mobite wiated worls '

Munienance of Leave-Records i iho

Teave Chmt snd Hs enirv in the
Service-Book in resped, of afl e Class
U Gilifeers of the Conrd.

Baiter yegarding pachase of wall
glock for the court & processing the
bl of the sanse

| Bhows-

Canse/RaphamationfComplaia

and  malers related  with
woveeding  of all pevsonucl
including Class-1V eaiplovees
inclading queries with banks

with tegand to non-payinent of |

Looan

Great of Annoal inémmmlt 1o ali Class-
i and §if employees of the Court wod
sutry thereof n the Servics Books.

Maiters related to the New Building of
the Hoe'Ble  Court wndergoing
aonstroction st Dhurwa, Raschi.

pay

Tssnanse of General Oirdm;fﬁmnﬁing
CrderfOfiee Order a5 aod when

required

Pﬁ'}‘lﬁéﬂ‘: it e Holding Tos of
the Hon'ble Court Buollding 1o
ihe Munizipad Corporation

Casual Teave of Courl Masters & |
Section  Officers/Staff  atfached 0o
Tion*ble Comt




Beanning/Digitizaiion of Cogrt
Reconds

i Magter  refaied i Pafl Cowet | Matler regardiog wse of Tt and | Casusl Leove of Officers and Std¥ of
References amd Condolences - secarily sevangement in the | Acceunts {Establishment) Department
jremises of Hon'ble Court
H Diary of gl PUC received M the Maiter regardimg passport of ali the
U] Bection from other Departoot ’ emplovees of this Coud,
i Bepuiation of Officers & staff to other
1 ) departmots frome Hiph Comrl ]
32 | Dispateh of All letters/ Offics Order/ | Matier of Sleppiug wp of selory | Matter telating  to complianee  of
MNotification/ Geuergl Ordesd Notice | in case of Clags-Y1 & above SO
ot
33 Maiter  regurding acceptence  of
vacation report of Quarters, Jssuance of
Mo Ihes Cediflcstes to the
Oxficers/Stat¥ of the Court.
Benefit of MACP w0 Clags-TT and
L ahove gnd related representations
34 Intersectionsd Transfenf Posting | Corespondimes with  the  Puilding
_ . -t Comstruetion Departivest ke fxation
: af House Mot Tax, Mupicipal Tax,
o N e} vE0% OF the oversiayed poriod et
35 i Atachnent/  Detachisent  of | Gradation of ai) the Personned ad iy
! Officers & Seaff. in Flon'ble | represoniations i 2y
Loours . . ‘ . .
36 Mstier related to depustation of § Cades provotion above to Chess-ITT and
i | Cloga-TV wtaff N related represeniztions )
37 - Benefit of ACP and MACP 10 | Believing of Siaff consequent npon
Class-EY sppotiminent o ofher departiment on
depaestion/ Bem und conticeaiien of
service afber peiting religved fiom other
. _ . Deportments .
3 Pyevemment o all poscsd of | Batiosion of service of Class-[ and
Class-TY amd oviviys therein | shove posts
—— 3 the Seevice Book s ‘ —
30 ' | Creation of every type of Post.
Maiter of ACR Softwsre
A Rocrvitiment! Appefniment! Absurjica
on difforent vace Class-1E posts and
velated raprasentalions.
‘ ] o ALK and PCR. of all the porzonmel
41 Issuannes of  pay  sfip ; Prometion on different vacaes Class-TI
Tprovisonhlvevivedipormtnent | jrests and relalod ropresentations
| 1 oof Offficars sbove elnss T '
; frome ihe end of Accowntad
| General . .
#2 Sending the Servies-Books of | Cuwipensale appointoent of Class-d
: sl Class-l omployess of fhe | saif
Connd 0 (he  Accountsat
General (P issisnce  of
Permovent  Pay  Slip  and
: Matnionanee of Serviee-Book
! ou thedr partd ‘ _
4% Farty payment of Sulary on the | Matter related to pay revision
Ovcasion of fistival -
44, Choutation of notice against | Confirmation of o e Porsonns!
different wacuncies (of other | above Class-IV
o, Department on
depnstation basis) ‘ L )
45 Matiey yopsrding purchase snd | Malntenanes of Chil List of e
mgdnienance of  Computer | Odficers and Stafl of the Court
Lapiop and i aseasaories '
4 Datter of

Deprrtmented Bxam of different Cadies




47 | Matter yegarding  Avtficial | Motificetlon wod  Publication wovverd.
! Intedlipenee mnendment im0 JHgh  Cown
Visit of different computer | reeruitment/promotion

shops avudlable in the market
fr purchasing of Compuger
Systams & it npplimees soud
\ collection of quetations eig ] _

48 Corveyance  allownnice o | Reonilmont of . Clasrdy posts
‘ smployess  of the  Cowt | including LM/ DWhis
! {ralewtationfverificetion of ’

: their  Peirol  Voochars
o robmbursement) _

44 Divess allowanos and Tiverles to | Appoinnnent! Absorption of ClagsdV
| a1V eraplovess | posts inclading LM/ DWhis
{ealouiationverification  of

ot Wls  fekted o
shossfsacksfeandnisfsmess) e .
30 Processdug the monthily Iolls of | Compensate appoitment of Class-19
Telephoos Consectivns, FITH | staff
which are iostelled in the
resideney of Howble Judges
Registry Merabers! Fiigh Coust
presnies  (mors than 150
Coanentions)
31 Regalar  wisit of BSHEL Avcepinncs of foining of Class v
‘ Offfee/SlnelBeliance  Tivlote,
Tor parchesing of S0 Cerds
andf s relaied guaries L )

33 | Fiwatien of pay of ClassdV st pn

new joining ‘

53 Finaiion of pay of Class-IY staff on

Ureotion _

34 Gradation  patter of  Clegs IV

. emplovess of the Coust e

53 Caslre promoticn: and confrmation of

Clags-IV stpff _

4] Madification/vectificetion i the service |

matter of Classs-IV siaff i complinnee

) . oy Lave Diapariment

57 Verification of certificates of newiy

appointediabsorbed Clase-01l stalf

38 Vemitieation of certilicates of newly

| mppointed/absorbed Cluss-TV siall

30 Farned Lesve of Comet Miagters,

Amsistwd Weplsiws,  Secrsiuries

{whuse Service Tiook hae not send o

Aecomdant Geperal for maintenanee

wrid wp-beopment) sl sending their

Change: Reports along with applieation

in presoribed formed fo Aceountunt

Goneenf for ool for admissibility yepon

&G Avosptace of joiniag of all Class M &
_ arove smployess of this Conrt .
61 All kinds of enlges I the Senvice-
Boolks of Class-tY snd ahove BXOHER

Aeuve and sanusd fnoreoens s

62 Beraling the Service-Books @ Law
; Lhudicialy Deparbment, Finance

Depariment & Acooardant Seners! for
veriication ]

%] Correspondence of Servies Books with

other Diepartmcnt & correspondence
with Agvowtont Glogesal -

64 Pormission.  for  higher  stndies

pexrission/apply anid
sppoarfforwanding  application o
various  vacancies  {other  Gevt,
Denortment) ) )
55 Processing of Bifls of afl aforesaid

appliances, wew purchase, AMC ofe




0o |

Opening of Personal Files and Servies .
Books of Class-IV and nanldag relsted
entries frotm Hme 0 tme

&7

Farsed leave of Class-IV ampioyees of
fhe Ot ‘

i

Deciamtion  of  Movabie/movabic
properties in soun of thse yoors

68

Verilingtion of vertifivates on fresh
eeritenlebsorpiion of Class-IV

70

Issuance of afl fvpes of cerificetss o
expiovess of the Dot

i

Hindi Mnting & Desfting Fxamination
end results

7z

Ouerles From difterent High
CoursDiopsrtineets

Matter of fhomion of pay in respect of
all the lass 3 and Clags 1] employees
of the Court conseguent upon fheir
gravt of Promotion { MACP / Nop-
Punctiongl Pay in level 10 of DPay
Matrix provided vnder 7% Doy Revision
corresprmnding  to e non-ficiionat
Grade Pay of Rs. 54004 in PB. 1 (6™
PR.CY

T4

Matter reparding Mﬁamwﬂ]ﬁanmim of
Bills rolated with Printing of Daily

| Tinse List

—

Mote: Minimum 20 Officers & Staff of the Establishinent Section are reguired daily to deai with most aigent/
trgant nature of works,




. Dedicated Cell

1t hing been recommended by ihe Hon’ble that worl: of dedicated Cell may be suspended for 2 manths. |

Rewitlar/ Urzent werk:

1. Review of standard Checl List in: the format provided.

2. Maintainihg records of the Due diligence reports subimitted by the panel lawyers in hard as well

a3 the soft copy.

3. Generation of customized reports based on the above data for submitting the same to the Hon'ble

Courts and the Hon'ble Arrears Committee.
4, Preparing bills for remuneration to the panel Jawyers.

5. Pacilitating the panel lawyers for their due dlligence on BIC files  where only one DA I/C may

sufticiently do the purpose under the gridance of an 8.0,

Kach of the above-mentioned regular jobs may be performed by one B.A or oae 5.03, a5 per

the task already assigned to then.




8. Administrative Miscellaneous Section/ R.T.1, Cell/ Vigilance Call

(B8}

ﬂi; Nn.

Fante of the the Becti

Mature of werk

Mo,  of i"ﬁ{,‘s
pending

Adnn, Mige, Section

i {Ssenoraphers,

Reroftment of Class 11 emplovees of Civil Coutts
AsgistentfClerk,  Twpist  and
Deposition Typist), Sheity Conmmission, Civil Court
Rutes, Appoivtment of Comcellor of Family Coag,
Printing of Scheduled Foums, Shops, Task Foree
Commnitiee, Menaily i1, Speedy Disposal of Cases,
Taterriship, Matter relafed with Class iV emplovees,
Transter of Svbordinete Coure Sl MACTY Retiral
Beneflt of s1afT of Clvll Cowts, DLMC, Beport of
Lok Adadat, Retention of Government Quarter by
Judicied Offiesr, Tnfashucturs of Subordingte Congs,
Gram  Nyayalaya, * Bstablishmest of Cuonmestial
Courts, Five Yeor Plan & One Vesr Plor, matter
velated | AP P, Video Conferencing, Constrostion
and. Melntenance of Duildings of Oivil Courts,

| bebagers retated with Bay Associations, Miscellaneons
1 pafters walated fo with Civll Cowrls Le. Security,

Sodar Power Phint, Blestricity, Tovota fnoova Car,

'] Lightening Avraster, Air Condiifoner, Pool Omr oto.
{ and sthers,

Mo, of wpent PU{'}.@?
~— 1§

Mo, of  gensrad
s - 150

REIColl

RTT miter, first agnenl snd tier related fo FOEL

Fo of  PUCs
pending - G4

Vigilance Cell (SO

Da@éi'ﬁﬂ&éfml ‘ziz_‘mfal of staf¥ and allegation agaﬁ-n:ﬁi
staff of Civil Cowmts,

Mo, of gonersl
PUCs - 04

Further, two Assistants for Administrative Miscellaneous Section &
Vigilance Cell {8CS8] and one Assistant for RT.I. Cell as well as one

85.0./5.0. I/c are required for the smooth functioning of the Section.




7. Work relating to Accounts [General] Section

Yery Elrgent work:

1. Medical Biil of the Hon'ble Judges including retired Hon’ble Judges : 01 Assistant is

teqquired for processing medical files and preparation of bills,

2. Electricity Bills : 02 Assistants are reqnired on alternate day for processing the files and

preparation of bills.

3. Telephone/Mobile Bills : 02 Assistants are required for processing the files and preparation

of bills.

Yrgent work

1. Contingent Bills : 02 Assistants are required on alternate day for processing the contingent

Tiles and preparation of bills.

2. Bank related work of Cashier Ve and Tressury Sarkar as per reguirepient

MNormal work

1. Pay Bilis : 02 Assistants are involved in preparation of bills,

2, Judiclal Deposit/Miscellaneous Deposit: 01 Assistant is requited to accomplish the matter.

tt mey be taken into account that Sri Santosh K.umm‘,.:Assist:-mt Registrax, Sel Apury
Ranjan, Seotlon Officer I/_c and Sri Nitesh Kumar, Peon have :becn'attending the office on all
days. Remaining omcers:;ﬂnd staff of Section bave been discharging their duties as per
requirement of work. In a&ditiop to Assistant Registrar, Secti‘c;m_()fﬁcer Ho and Peon, at least
three assistants are required every day so as to aet all busi.nessj of the section finished properly
and timely, Cashier l/g z’;nd Treasury Sarkar have heen tﬁs@havging their duties as per

requirsment of bank and treasury work,

The office gives priority trediing the work very wegent if the bills are velating to

reimbursement to the Honble ¥ udges incluling retired Hon’ble Judges.




Lo

8. \Work related m Rules & Statistical Section

1. High Court Roles Commitice and Otlier Raflos,
2. Muiter regurding civenlstion of erder/divection of Hon'ble Supreme Court
of Tndia. ) ‘ , . .
3. Issuence of circularsiGeneral Letter i fhe light of the orders/ Judgment/
Minvtes/ Divections of the Hon'bls Court. ’
4. Monthly updation of Mediation-related datz on the nil as suggesied by
the Supreane Cousrt of badia
5. Matter regarding transmission of order of this Court to ile subordinate
cowrt of the State of Tharkhand,
6. Transmission of quarterly data of Under Trial Prisoners, ws 436 A, to
Department of Tostice, Wew Uielli )

- Quarterly- CY & CM Conference Report

- Traesmiission of guarterly dats of PC Act Cagses to Hon'bie Supreme
Comt of Eadia, -

9. Civil and Criminal- Monthly Updation in the server of Supreme Cant

18, Civil and Crimins- Quarterly report is transmisted o Supreine Coart

1L Civil aed Criminal- Anmead vepost is transmitied to Bupreme Comit &
Ministry of Law & Justice '

12, Parfiamentary Questions

13, Transmission of gquarterly data of Puity Cases to the Hon'ble Snpreme
LCenwt oF India,

b Tramsmission of dafa of Family Conrts & FIC, _

15, Morsination of Hon’ble Judges t fry cases under specific Acts (Flection
Pettion, Company Petition, Coupary Appeal, Arbitration Appeal, Land
Reforms)

16. Disposel of Howbile Judges (half-yemdy)

17, Telephene Directory- Preparation and Distefbeation.

1%, Matter reluted to 2.7 1

19 Transmission of daa rogarding POCEO Act cases,

7
8

YVery [vgent
Weork

[ Minimom two
Assistart o, and
one officer cither
8.0, ¥Ve or
Agsistant
Regisirat it
roster e
Teaiived for
disposing of very
uwrgent work, ]

A and when required,

Thepent Work

12 Receiving

| L7.8ubmission of report of{cases relsted © PO & PNDT Act; before the

1. Sobmission of Monthly progress report of Mefiation programare before
Hor'ble State Level Mediation Moniteing Commitzee

Lrime Against Wornen- Prepavation of data
- BMLF/ MLA.- Preparation of data

T.AL MA. - Prepuration of deta

Clrealation of Wewsletters pmd Sazetio.

. Setsitffzation of Family Cour Matters (Family Comts)

7. Uploading of Comimerciai Courts Thata {monitdy)

8. Metter regarding declaention of holiday in the High Court of Jharkband
and subordinate Gomrt of the state of Tharkhand,

9. Prepuration/Drafiing of Calendar for fhe High Court & Snbordinate court
of the: state of Yhadkhand. :

10.Matier regarding distribistion of Calendar o Hon'ble Suprerne Court,
differont High Courts, Former & silting Judpes of this Cowrt, court room, |
chianaber & all the sections of this Cours as well subordingte dovrt of the
state, ore, -

1i.Matter regardimg correspondence with other Thgh Couris and differect
Depurtmexds relafed fo his stage

YT

13 Submisslon of quarterly report regacding Minimem Reference of Suitabla
cases to ADR Mechowiony, before Henble the State Lovel Mediation
Monitoring Commitioe, [
14.Bubimisston of monthiy report regarding Utilization of Funds by DLSAs
ol the State before fhe Flonhle Fxstntive Chairiran, BIALSA, Riochi,
15 Tnspection of Subordinate Conets :

16 Grecting Cards, ;

Hon'ble Cormmitice constitated to puricdicalty oversee the progress of cusas.
18.Compiiation of data of NIPS, Compensation Cases and Labour Conrts.
19.Roster Arrangemont for tasmbers of Registyy, ]

Dormal W{n‘k




- | 20.3eli’ Assessment Chart Format *C° verification wnd calonlation of points |
| by the Conrt Managers of this Court, thereafier placed before the Hon'tie the
Administrative Yodge:- .
{LCindily, 3. Cumla, 3. Latehar 4. Lobardags 5. Khooti 6. Renchi 7,
Daicka 8. Dhanbad, €. Seldbganj , 10 Simdegn 11. Godda 12
Deoghar 13, Jangars 14, Bokaro, 15, Chaibasz 16, Chabs, 17,
Ramgarh 18, Hazaribag 19 Deltongan] 26, Pakuy 21. Garbwa, 22.
Tornshedpr, 23, Koderma, 24, Serakella).




9. Work of Cepying Department
Uygent work
L. Receiving requisitions applied by Applicants and making ety in the Computer,

2. Allotting Seria) no. on requisitions and seﬁding it to Assistant Registrar of Copying
Department for signature,

3. Sending requisitions to all corcemed Tudicial Sections.

4. Receiving of stamp supplied by apolicants

3. Photocopy of records ot type (as per requirement).

§. Fasting of Stamps.

7. Comparing with original records and nploaded order in computer also.

8. Preparing eertified copias By Denling Assistants and maintaining Forward Diary,

9. Verifying with original fecords and pulting signature of Copying Officer In the certified copies,
Rs prepared by the Dealing Assistants,

10. Maintaining Ready Register by Copying Officer.
11, Sealing on ready Certiﬁ.e‘d Copias,
13 Distritaition of ready certifind copies to fie eoncerpad appifieant

13. Information of ready certificd copies for uploading on the notice board of Honbic High
Court of Yharkhand through CPC section.

14. Aryy wrgent matter if reguired and complying the direction passed by the Fon'ble Comrt, L.d.
Registrar General or Ld. Joint Regisirar (fudicial), '

Normal Work

1 Regelving of records from ali concerned Tudicia] sections and their estimation of costs.

2. Noetifying of records, ‘

3. Maintaining Rm]uis-ftiﬁn Institution Register and making entry in the Computer,

4. Maiting entry of records i Ithe Recard Sending Regisier and sending it to concerned sections.
5. Maintaining CL/ST, Regisfc:jﬁ'; of Copying Deparément, .

6. Manters related with Gotnp]l.lfzinc;e of Tudictal orders,

7. RTY matter related to the a;f;imsa-id \wr}g . - 7

8. Any query from other Judicial Sections related to the aforesaid work.

¥ Atpresent 09 Dealing Assistanis are required for aforesaid work daily.




